


The Goa Medical Council Bill, 1991 
(Bill No. 10 of 199 I )  

A 
BILL 

to unify, consolidate. and make better pravlixim in 
the b,w regulating the registration of. persons 
practisirzg modern scientific medicine in the State 
of Gm. 

Be it enacted by the Legislative Assembly of . 

Goa in-the Folrty-mnd Year of the Republic d 
India as follows: - 

CHAPTER I 

Preliminary 

II. Short  title, extent and commencement. - (1) 
This Act may be called the Goa Medical Council 
Act, 1991. . . 

(2) It extends to the whole of the State of Gpa. 

(3) This section shall come into force a t  once; 
and the remaining provisions of this Act shall come 
into force on such date as the  Government may, 
by notification in the Official Gazette, appoint. 

2. Definitions. -In this Act, unless the context 
otherwise requires, - 

(a)_ "appointed day" means the date on which 
the provisions of this Act other than section 1 
come ' into force under sub-section (3) of sec- 
tion I; 

(b) "Council" means the Goa Medical Council 
constituted or deemed to be constituted under 
ciection 3 ; 

(c) "Executive Committee" means the Execu- 
tive Committee of tlle Council constituted under 
section 11; 

. (d) "Government" means' the Government of 
Goa; 

- (e) "medical practitioner" or "prectiti~ner" 
'means a person who is engaged in the pra *; ' . of modern scientific 'medicine in any of 
branches including surgery. and obstetrics, butr 

, ,pi- including veterinary medicine or surgery or 
- -the A w e d i c ,  Unani, Homoeopathic or Biochemic 
_ -,- of medi-: 

'L 
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(f) "member" means a member of the Council; 

(g) "prescribed" means prescribed by rules 
made under this Act; 

(h) "President" mehns the President of the 
Council; . 

(i) "register" means the register of medical 
practitioners prepared or deemed to be prepared 
and maintained under this Act; 

(j) "registered practitioner" means a medical 
practitioner whose name is for the time being 
entered in the register, but does not include a 
person whose name is provisionally entered in the 
register ; 

(k) "Registrar" means the ~ ; ~ i s t r a r  appointed 
under section 14 or 32 as the case may be; 

(1) "rules" means rules made under section 28; 

(m) "Vice-President" means the Vice-President 
of the Council. 

CHAPTER 11 

Cons+itution, Functions and- Powers of the Council 

3. Cmwtitutim ccnd incwporation. of ~ourtcil.  - 
(1) The Government may, by .notification in the 
Official Gazette, constitute a Council to be called 
the Goa Medical Council. 

' (2) The council &dl  be a body corporate, having 
perpetual succession and a common seal, with 
power to- acquire, \hold and dispose of, property 
and to contract, and may by the fiame aforesaid 
sue and be sued. 

_ (3) The Council shall consist of the following 
members, namely: - 

(a) The Director of Health Services, ex-officio; 

(b) Dean or Director, Goa Medical College, 
ex-of f icio ; 

(c) three members to be nominated* by the 
out of whom not- more than one-may 

be a person who is not a practitioner; . 

(d) . one member from University established 
. 

' -by law- in the State of- Goa* whiche'has a me'dical - 
faculty, elected by members of  ,the medical 



faculty of the University from amongst rnekbem 
thereof who aye praet2imers; 

Ce) five members to be elected by registered 
practitioners from amongst themselves. 

(4) The President and Vice-President shall be 
elecbd by the members frolm amongst themselves. ' 

(5) The election of the members and of the Pre- 
sident and Vice-Presidept shall be held a t  such 
time, and at such place and in such manher, as 
may be prescribed. 

(6) If a t  any election, the electors fail to elect 
, the requisite number of members or the President 

or the Vice-President, the Government shall 
nominate such registered practitioner or practitio- 
ners as it deems fit, to fill up vacancy or vacancies; 
and the practitioners so nominated shall be deemed 
to have been duly elected under this section. 

(7) m e r e  any dispute arises regarding any 
election of a member or the President or Vice-Pre- 
sident, it shall be referred to the Government and 
the decision of the Government shall be final. 

(8) Until elections are held to elect the members 
or President or -Vice-~res'ident, the Government 
shall nominate such registered practitioner or prac- 
titioners as it deems fit to fill up the vacancy or 
vacmcies; and the practitioners so nominated shall 
be deemed to have been d d y  elected under this 
section. 

* 
4. Term of Office. - (I) The Government shall, 

by notification in the Official Gazette, publish the 
names of the members elected and nominated. 

(2) Save as otherwise provided by this Act, a 
- member, whether elected or wminated, shall hold 

office for a term of 5 years from the date of publi- 
cation of the notification under sub-section (1) : 

' Provided. that, where a person is elected by 
. members of a medical faculty of a University, he 

. , shall cease to hold office as a member, i£ he ceases 
to belong to that facidty. 

- -- 
(3) save as otherwise provided by this ~ c t ,  ' the 

President and the Vice-President shall hold office 
A -  

from-the date of his election upto the day on 
' bi;s ' t.e?m of. office as Member expires. 



(4) The term of office of an outgoing member 
shall, notwithstanding anytiiing contained in sub- 
sectiim (21, be deemed t o  extend .to and expire 
with the day immediately preceding the day on 
which the names of the successor members are 
published under sub-section (1). 

(5) The term of office of an outgoing .?resident 
or Vice-President shall, ~otwithstanding anything . , 
contained in sub-section (31, be deemed to extend 
to and expire with the_ day immediately preceding 
the day on which the successor President or Vice- 
President, as the case may be, is elected. 

(6) An outgoing member, President or Vice-~re: 
sident, shall be eligible for re-election or re-nomi-. - 

nation. 

(7) Leave of absence may be by the 
Council to any member for a period not exceezng 
six months. 

/ 

5. CasuaI vacancies. - (1) Any casual vacancy, 
previous to the expiry of the term, in the office of 
the President or the Vice-President or of a member 
elected under clause (d) and (e) of sub-section (3) 
.of section 3, caused by reason of death, resignation, 

. disqualification or disability or m y  other. reason, 
shall be filled by election: 

Provided that, any such vacancy in the office of 
. an elected member occurring within six months 

prior to the date on which the term off office of 
all the members expires, shall not be filled. 

. (2) Any casual vacancy, previous to the expiry 
of the term, in the office of a member nominated 
under clause (c) of sub-section (3) of section 3 
shall be reported forthwith by the Registrar to the 
G.overnment, and shall as. soon as possible thereafter 
be filled by the Government by nomination. 

sub-section (1) or 
(2) to fill a casual 

g anything contained 
ly so long as the .person 

place he is elected or nominated would 
office, if the vacancy had not occurred. 

e President or the Vice- - 

sign his office by 
to the Council, and 
e resignation shall 



take effect from the date'on .whicfl i t  is accepted 
by the Cohcil. 

(2) An elected membe~ may a t  any. time resign 
his office by a notice in writing addressed to the 
President. A nominated member may at  any time 
resign his'office by a notice in writing addressed 
to the Government. Every such resignation shall 

' take effect from the date on which it is accepted 
' 

b:~ the President or, as the case may be, the Govern- 
ment. 

7. Disqmlificntiofi and disability. - (1) A person 
shall be disqualified for being elected or nominated 
as, for ec~tinulfly 34: 8 gembgr, - . 

(a) if he is an undischarged insolvent; 
(b) if he is of unsound mind and stands so 

declared by competefit Court ; 
.(c) if his name has been removed from the 

register and has not been r_e-entered therein; cr  
(cl) if he Is a whole time officer or servant of 

the Council. 

(2)  If any member absents' himself fro'm three 
consecutive meetings of the Council, without leqve 
of the Council granted under sub-section (7) of 
section 4 or without such reasons as may, in the 
opinion of the Council, be sufficient, the Council 
may declare his seat vacant and take steps to fill 
the vacancy. 

(3) If any member becomes or is found to be 
subject to any of the disqualifications mentioned 
in sub-seetion (I), the Council shall submit a repo-rt 
to the Government, and the Government, if satisfied 
about the disqualification, shall declare his seat 

- . vacant. 

8. MTeeti~gs of Council. - (I) The meetings of 
the Council shall be convened, held and conducted 
in such manner as may be prescribed. 

(2) The President, when present, shall preside a t  
. every meeting of the Council. If a t  any meeting 

- ' the President is absent, the Vice-President, and in 
the absence d both, some other member elected by 
the members present from. amongst themselves, 
shall preside a t  such meetings. 

(33 An questions at a meeting of the Council- 
shall be decided by a majority of votes. 
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, (4) The presiding -authority a t  a meeting shall 

have and exercise a second or a casting vote -in 
case of ari equality of votes. 

i 

(5) Six members including the President and the 
Vice-President shall form a quorum. When a 
.quorum is required but not present, the presiding 
authority shall adjoukn the meeting to such /hour 
on some future day as i t  may notify on the notice . 
board a t  the office of the Csursil; and the business 
which would have been brought before the original 
meeting had there been a quorum thereat, shall be 
brought before th6 adjournid meeting, and may 
be disposed of a t  such meeting or any subsequent 
adjournment thereof, whether there be a quorum 
present, or not. 

9. Proceedings 0.f meetings and vaZ4dity of acts.- 
(1) The proceedings of the discussion Gf every 
meeting d the Cemcil shall be treated as confi- 
dential; and no person shall, without the p~evious 
resolution of the Council, disclose any portion , 
thereof: , . 

Provided that, nothing in this section shall be 
deemed to prohibit any person from disclosing nr 
publishing the text s P  any resolutiom adopted by the 
Co~ancil unless C3.e C~omcil directs gd6h 1'esoluti0ln 
also to be treated as confidential. 

(2) No disqualifi.cation of or defect _ili the 
election or nomination of any person as  a member, . 
or as the President, or as the Vice-President, or 
as ' a presiding authority of a meeting, shall of 
itself be deemed to vitiate any act or proceedings of 
the Council in which such person has taken part, 
whenever the majority of persolzs who are parties 
to such act or proceedings, were entitled to vote. 

(3) During any vacancy in the Council, the conti- 
nuing members may act, as if no vacancy had 
occurred : 

Provided that, the number of vacancies shall a t  
any time not exceed five. 

10. Powers, duties and f u n c t h  of the C m m i .  - 
Subject to such conditions as may be prescribed by 
o r .  under the provisions of this Act, the -powers, 
duties, and functions of the Council shall be- 

(a) to maintain the register, and to provide for 
the registration d medical practitioners; 
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tb) ,to hear and decide appeals from any deci- 
sion of the Registrar ; 

(c) to prescribe a code of ethics for regulating 
the professional conduct of practitioners; 

(d) to reprimand a practitioner, or to suspend 
or remove him from the register, or to take such 
disciplinary action against him as may, in the 
.opinion of the Council, be necessary or expedient; 

(el to exercise such other powers, perform such 
other duties and discharge such other functions, 
as are laid down in this Act, or as may be 
prescribed. - 

11. Executive Committee. - (1) The Council shall, 
as soon as may be, constitute zn Executive Committee 
consisting of the President ex-officio, the Vice-Pre- 
sident ex-officio, the Director of Health Services, 
ex-officio, and the Dean or Director, Goa Medical 
College, ex-officio, and such number of other mem- 
bers, elected by the Council from amongst its mern- 
bers as may be prescribed. 

(2) The term of office of, and the manner of 
filling casual vacancies among, and the procedure 
to be followed by, the members of the Eixecutive 
Committee shall be such zls may be prescribed. 

(3) I[n addition to-the powers, duties and func- 
tions conferred, imposed and entrusted by this Act, 
the Executive Committee shall exercise such powzrs, 
pe~%trn such duties and discharge such functions 

, of the Council as may be delegrated to it by rules or 
entrusted tm it from time to tiine, by the Council. 

12. Pees and aZhmances to members of Council 
and Executive Committee. - There shall be paid to  
the President, Vice-President and other members cf 
the Council, and to the members of its Executive 

A Committee, such fees and allowanc.es for attendance 
a t  meetings, and such reasonable travelling allow- 

- ance, as shall from t i e  to time be prescribed. 

13. Zlzccnne and expsndiZ:ure of CmlzciJ. - (1) The 
income of the Council shall consist of - 

(a) fees received from the pmctiiio 
(b) grants received from the Gov 

any; and 
(c) any-other sums received by th  
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. . (2) It shall be competent for the Council to incuf 

expenditure for the following purposes, namely: - 
(a) salaries and allowances of the Registrar and I 

". 
the staff maintained by the Council; 

(b) fees and allowances paid to the members 
of the Council and the Executive Committee; 

(c) remuneration paid to the assessors; and 
' 

(d) such other expenses 'as are necessary for 
performing the duties and discharging the fuhc- 
tions under this Act. --c 

14. Appointwient of Registrar of C m ~ I ,  his . 

duties and functions. - (1) The Council shall, with 
the previous sanction of the Government, appoint a 
Registrar. . 

.(2) The Executive Committee may from time to time 
t grant leave to the Registrar: . - - - -. - - - - -. - 

. - %*. L. %3&:T&,p&2! . 

Provided that, if the period of leave doesnot 2x- 
ceed one month, the leave m&y be granted by. the 
President. 

(3) During any temporary vacancy in the office 
of the Registrar due to leave or any other reason, 
the Executive Committee may, with the previous , 

sanction of the Government, appoint another person , 

to act in his place, and any person so appointed shall 
for the period of such appointment, Be deemed to 
be the Registrar for the purposes of this Act: 

Provided that, when the period of such vacancy . 
does not exceed one month, the appointment may 

' be made by the President, who shall forthwith report 
such' appointment to the Executive Committee, a ~ d  

' the Government. 

(4) The Couniil may, with'the previous sanction 
of the Government, suspend, 'dismiss or remove any 
persoQ appointed as the Registrar, or impose any 
other penalty upon him. 

(5) Save as otherwise provided by this Act, the 
salary and allowances and other conditions of service 
of the Registrar shall be such as may be prescribed. 

(6) The Registrar shall be the Secretary qnd the 
Executive Officer of the Council. He shall/ attp,nd 
all meetin'gs of the Council, and of its Executive 
Committee,- . - -- . -  and , shall keep. minutes of the wxm of , 

- 
\ 



members" present and of the proceedings a t  such 
meetings. , , 

(7) The accounts of the Council shall be kept by 
the Registrar, in the prescribed manner. 

(8) The ~ e g i s t r a r  shall have such supe&isory 
powers over the staff as may be prescribed,' and 

a may perform such other duties and dischar-e such 
other functions as may be specified in this Act or- 
as may be prescribed. - 

(9) The Registrar appointed under this sectio; 
shall be deemed to be a public'servant within the 
meaning of sectidn 21 of the Indian Penal Code 
(Central Act 4'5 of 1860). 

I 15. Other employees of ~mnc i l .  - (1) The Coun- 
cil may appoint such officers and servants other 
than the Registra~, as i t  may deem necessary for 
performing its duties and discharging its functions 
under this Act: 

Provided that the number and designation of such 
officers and servants and their salaries and allow- 
ances shall be determined by the Council, with the 

. 'previous sanction of the Goverrynent. . 

(2). Xotwithstauhaing anything co~tained in sub- 
section (I), but, subject to  such fin'mcial limit as 
may be laid down in this behalf by the Council, i t  - 
shall be competent for the Executive Committee to 

- create temporary posts of clerks or servants and to 
make appointments thereto, to meet any temporary 
increase in work, or to carry out any work of a 
seasonal character. - 

(3) The' other conditions of sekice of the offi- - 'cers and servants of the Council shall be such a s  
may be prescribed. 

" 
(4),The officers and servants of the Council ap- 

pointed .under this section shall be deemed to be 
publio servants within the meaning of section 21 qf 

, the Indian Penal Code (Central Act 45 of 1860). 

CHAP* m 

Preparaiion and Maintenance of Register 

'16. Preparation of register. - (1) As m n  as m y  
be after the appointed day, the Registrar shall pre- 
- 



pare and maintain thereafter a register of medical 
practitioners for the State of Goa, in accordance 

, with the provisions of this Act. 

(2) The register shall be in such form and may 
be divided into such parts, as  may be prescribed. 
The register shall include the full name, address and 
qualifications of the registered practitioner, the date 
on which each qualification was obtained and such ' 

other particulars as may be prescribed. 

(3) Any person who possesses any of the quali- 
fications specified in the First, Second or Third 
Schedule to the Indian'Medical Council Act, I956 
(Central Act 302 of 1956) shall, subject to any 
conditions laid down by or under the Indian Medical 
Council Act, 1956 (Central Act 102 of 19%) a t  any 
time on an application made in the prescribed form 
to the R e q i s t r ~  mdf on payment of s 4- of r-ipees 

.five hundred and on presentation of his degree or 
diploma, be entitled to have hissname entered in the 
register: . , 

Provided that, the name of an applicant who is 
unable to present his degree or diploma may be 
entered in the register, if he satisfies the President 
that he holds such degree or diploma but cannot for 
sufficient cause present the same with his applica- 
tion, 

(4) The name of every person - 
(a) who on the day immediately preceding the, 

appointed day stands registered in '  the Direc- 
torate of Health Services ,of the Government of 
&a under the Decretol No. 34417' dated 21:211945 
(Art. 130) as in force in the State of Gsa shall be 
entered in the regiqter prepared under this Act, 
without such person being required to malfe an 
application or to pay any fee for this purpose. 

(b) Notwithstanding anything contained in 
clause (a), within a period of three months from 
the appointed day or such further.period as the . 
Government may- allow, the Registrar shall pub- 
lish a general notice in the Official Gazette and 
in such newspapers as the Council may select, 
in such form as may be prescribed and send indi- 
vidual notice by registered post to every such 
person a t  his last known address in such form 
as may be prescribed, calling upon every such 
person to pay to the Registrar in the prescribed 



manner s fee d rupees two hundred if he d e s k  
to  continue his name on the register under this 
Act: The name of every such person who pays 
.such fee before the expiry of the period .of two 
months from the date of publication of the general 
notice in the Official Gazette shall be continued 
on the register, without such person being re- 
quired to  make an application or to pay any other 
fee for this purpose. If such fee irS not paid within 
time, the Registrar shall remove the name of the 
defaulter from the register: ' 

Provided that, if any application for continu- 
ance of the name so removed is made to the,  
Registrar within a period of six munths from 
the last date on which fee should have been paid, 
the name so removed may be re-entered in the 
register on payment of a fee of two hundred 
rupees. + 

(5) After the l is t  'date for payment of the fee 
of rupees .two hundred under clause (b) of the last 
preceding sub-section has expired and the register 
prepared in accordance with the foregoing provi- 
aions is ready, the Registrar shall publish a notice 

' in the Official Gazette and such newspapers as the 
Council may select, about the register having been 

' prepared and the register shall come into force from . 
, the date of publication of such notice in the Official 
Gazette. 

(6) Every registered practitioner shall be given 
a certificate of registration in the prescribed form. 
The registered practitioner shall display the certi- 
ficate of registration in a conspicuous part in the 
place of his practice and if he has more' than one 
such place, in any one of them. 

, 17. Specfa1 procedure for registration k Certain- 
cases. - (1) No person who possesses a medical 
quhlificatidn granted by any ,authority in any place 
outside the terreory of India (other than the quali- 
fication specified in the Second Schedule or Part TI 
of the Third Schedule to the Indian Medical Council 
Act,, 1956) (Central Act 102 of 195;6), shall be re- 
gistered under this Act, unless the procedure speci- 
fied in sub-section (2) has been followed. . 

(2) . Any .person, who holds any such medical 
qualification may apply to the Council for regis- 
tration by giving a correct description of his 
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(3) Any person whose name is entered in the re- 
gister and who subsequent to his registration desires 
to record in. the register any change in his n h e ,  ' 
shall on an application made in this behalf and on 
payment of the prescribed fee be entitled to have 
such change in his name recorded in the register. 

(4) Subject to the provisions of sectbn 26 of the 
Indian Medical Council Act, 1956 (Central Act 102 
of 1956),' any person whose name is entered in the 
register .and who subsequent to his registration ob- 
tains any additional qualification specified in any 
of the Schedules to  the Indian Medical Council Act, 
1956 (Central Act 102 of 1956), shall on an appli- 
cation made in this behalf, and on payment of the 

' prescribed fee, be entitled to have an entry stating 
such additional qualification made against his name 
in the register. 

(5) The Registrar may, on an $pplication in that 
behalf and on payment of the prescribed fee, issue a 
duplicate certificate. 

21. ~ u ~ ~ i c a t i o n  of tist of registered praci:itioms. 
- (1) At -such time after the publication of the 
notice under sub-seetion (5) of ,section 16 as the 
Council deems fit  and thereafter every five years, 
the Registrar shall cause to be printed and published 

\ a correct list of all persons for the time being en- 
tered in the register. 

(2) The Registrar shall cause to be printed and 
published annually an or before a date to be decided 
by t he  Executive Committee, an addendum and a 
corrigendum to the list published 'under sub-section 
(1) showing - 

-(a) the names of all persons for the time being 
entered or re-entered in the register and not in- 
cluded in any subsisting list already printed and . 
published ; 

(b) the names of all practitionkrs included in 
any subsisting list, whose names have since been 
removed on account of any redson r hat soever 
from and. not se-ektered in, the register; and 
\ - 

(c) any other amendments to the subsisting list. 

, (3) !Clie form of the list published under sub-sec- 
tion (I), the particulars to  be included therein, and 
the manner d i@ publication, shall be such as may be 
pre~cribed. . . 
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'(4) A copy of thi, list referred to in sub-section 
(1) shall be evidence .in all Courts, and in all judicial 
or quasi-judicial proceedings, that the persons there- 
in specified are registered according to the provi- 
sions of this Act and the absence of the name of 
any person from such copy shall be evidence, until 
the contrary is proved, that such person is not regis- 
t w d  accolrding to provisions offthis Act: 

I \ 

Provided that, in the c y e  of any whose , 

r&me does .sot appear in such copy, a certified 
copy under the hand of the Registrar of the entry 
of the name of such person on the register 'shall be 
evidence that such person is registered under the 
provisions of this Act. 

' 
22. RemozlaZ sf names from register. - (1)' If a 

registered practitioner has been, after due inquiry 
held by the Council or by the Executive Committee 
in the prescribed manner, found, guilty of any ' 
misconduct by the Council, the Council may- 

(a) issue a letter of warning to the praditio- \ " 

ner, m 

(b) direct the name of such prac&tioner - 
(i) to be removed from the register for such 

period as may be specified in the direction, or ' 

(ii) to  be removed from the register, p6rma- : 

nently. 

EwZmtkm.- For the d 'this section, 
"misconduct" shall mean - 

T 

(i) the conviction of a .registered, practiti- 
% .  

oner by a criminal court for an offence- which 
involves moral turpitude and which is cogni- 
zable within the meaning of the' C.ode of Cri- 
minal Procedure, 11973 (Central Act 2 of 1974) ; 
or 

(ii) the convietion under the Army Act, d95O 
(Central Act 46 of 1950) of a registered prac- 
titioner subject to military law for an offence 
which is cognizable within the meaning of the 
Code of Criminal Procedure, 1973 (Central Act ' 

j 2 of 19'74) ; or 

(iii) any conduct which, in the opinion of the 
Council is infamous in relation to the medical 
profession particularly under any Code of 
Ethics prescribed by the Council or by the l\d+ 



. dical Council of India constituted under the 
. Indian Medical 'Council Act, 1956 [Central, Act 

102 of 1956) in this behalf. 

(2)' If the-name of any such practitioner is also 
- entered in the 'register or the list maintained by the 

Directorate of Health, Services, Goa, under Decreto . 
No.. 34417 of 21-2-1945 (A&. d39),  it shall be the 
duty of the Registrar to give intimation of such 
remma.1 to the authority entitled to main'tain the 
said register or the said list. 

(3) If the name of a registered practitioner is also 
enteied in the register or the list, as. the case may 
be, maintained under any of the laws referred to in 

_ sub-section (2) and i t  is removed from the said re- 
gister or the said'list, the Council shall if such re- 

.moval comes or is brought to its notice, also 
?move the name of such Yegistered practitioner 
from the register under this Act. 

(4) The Council may, on sufficient cause being 
shown, direct at  any subsequent date that the name 
of' a practitioner removed u n d e ~  sub-section (1) or 
(3) shall be re-entered in the register on such condi- 
tions and on payment of such fee, as may be pres- 
cribed. 

15). The council bay, of its o h  motion, or on the 
application of any person, after due'.and proper in- 
quiry and after giving an opportunity to the person 
concerned~of being heard,# cancel or alter any entry 
in the register if, in the opinion of the Councrl, such 
entry was fraudulently or ' incorrectly made. 

(6) In holding any inquiry under this section, the- 
Council or the Executive Committee, as the case 
may be, shall have the same powers as are vested 
in Civil Courts under the Code of Civil Procedure, 
1908 (Central Act 5 of 1908), when tryidg a suit, in 
respst  d the follbwing matters, namely: - . 

' (a) enforcing the attendance of any perion and 
&mining him on oath ; 

\ 

(b) compelling the production of documents; 
, (c) issuing of commissions for the examinatian 
of witnesses. 

, '(7) 'All inquiries under this section shall be 
deemed to be judicial proceedings within the mean- 
ing of sections 193, 219 and 228 of the Indian Penal 
W e  (Central Act 45 of ZW); J 

* 1 - ,  .a * - .. / . / ,  



(8) (a) For the purpose of advising the Council - 
' or the Exe!cutive Committee, as the case may be, on 

any question of law arising in any inquiry under 
this section, there rannay in all such inquiries be an 
assessor, who has been for not less than ten years - 

(i) an advocate enrolled under the Advocates , 
AcI~, 1961 (Central Act 25 of 1961) in force; or 

(ii) an attorney of a High ,court. 

(b) Where an assessor advises the Council, or 
the Ekecutive Committee, on any question of. law 
as to evidence, prpcedure or  a,ny..&her matter, he 
shall do so in the presence 08 every party or person 
representing a party, to the inquiry who appears. 
thereat or if the advice is tendered after the Council 
or the Executive Committee has begun to deliberate 
.as to  its findings, every such party or person as 
aforesaid shall be informed what advice the assessor 
has tendered. Such party or person shall alsr, be 
informed if in any case the Council or the Execu- 
tive Committee does not accept the advice of the 
assessor on any such question as aforesaid. 

(c) Any assessor under this sect@ may be 
appointed either generally, or for any particular 
inquiry or class of inquiries, and shall be pai& the - 
prescribeq remuneration. 

23. ~6&2oal 6f regist~ation. - ~otwi ths tand in~  
anything contained in sections 16 and 21, - 

(a) on such date. after the date of publication 
of the notice under" sub-section (5) of section 16, 

" as the Executive Committee may with the pre- . 
vious sanction of the Government decide, and 
every five years thereafter, the Registrar shall 
cause, two notices in the prescribed form to be 
published, a t  an interval of not less than thirty 
days, in the Official Gazette calling upon in the 
manner provided in clause (b) all registered 
practitioners to make an application to the Re- 
gistrar 'for the continuance of their names on the 
register ; 

(b) The Registrar shall, after the publication 
of the first notice under clause (a), send a notice 
by registered pbet encliosing therewith the pres- 
cribed folm d appl3eation to  the registered practi- 
tioners a t  their address as entered in the register, 
calling upon them to return the application to the 
Registrar for the continuance of their names on the 
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,register within forty five days of the date of the 
notice, together with a fee of rupees fifty. If any of 
the registered practitioners fail to return such ap- 
pl3cation within the time specified, the Registrar 
shall issue a further notice to such registered 
practitioner by registered post after the publica- 
tion of the second notice under clause (a) enclo- 
sing therewith the prescribed form of application 
calling U-pon him to return the application. to the 
Registrar for the continuance of his name on the - register within thirty davs of the date of the 
further notice, together with a fee of rupees one 
hundred. 

(c) If the application is not made on or before 
the date fixed by the further notice sent by regis- 
tered post under clause (b) , thg Registrar shall . 
remove the name of the defaulter from the regis- 
ter and shall inform him of s u ~ h  removal by 
registered post: 

Provlded that, if any application for conti- 
nuance of the name so removed is made within 

_ a  period of six months from the date fixed by 
the said notice sent by registered post nnder 
clause (b) , the na.me so removed may be reentered 
in the register on payment of a fee of rupees two 
hundred. 

24. dppealb. - (1) Anv person aymieved by any 
decision of the Registrar _under this Act may, 
within a period of or,e month from the date on 
which the decision is communicated to him, appeal 
to the Council, which shall hear and determine the 
appeal in the prescribed manner. 

(2) Save as otherwise provided in the Indian Me- 
dical Council Act, 1956 (Central Act 102 of 1956), 
every decision d the Council under this Act shall 
be final. ' 

25. Rights of registered practitioners. - Nut- 
withstanding anything contained in any law for the 
time being in force - 

(i) the expression "legally qualified 'medical 
practitioner" or "duly qualified medical practi- 
tioner" or any word-importing a person recognised 
by law as a medical practitioner or member of the .. 
medical profession shall, in all Acts of the Stae -A 



Legislature aad in d l  Central Acts (in their 
application to' the State of Goa) in so far as such 
Acts relate to any ma',eers specified in List PT or 
List I11 in the Seventh Schedule to the Cocsti- 
tution of India, i~c lvde  a p~gctitioner whose name 
is entered in the register under this Act; 

(ii) every registered practitioner shall be 
exempt, if he so desires, from serving on an 
inquest under the Code of Criminal Procedure, 
1973 (Central Act 2 of 1974). - I, 

26. General provisio~a applica&le to medical prac- 
titioners. - The provisions .of this Act are in - 

addition to, and not in derogatio~n of, the pwrvisf~ons 
of the 'Indian Medical Council Act, 1956 (Central 
Act 102 of 19561. 

. - - 

CHAPTER N 

Miscellaneous 

27. Penalty for fakezy chiming to  be registered. 
- I f  any person whose name is_ not for ihe  time' 
being entered in the register falsely represents that 
i t  is so entered, or uses in connection with his name 
or title any words or letters reasonably calculated 
to suggest that his name is so entered, he shall, on 
conviction; be punished with fine which may extend 
to five thousand rupees. 

28. Power t o  make rules. - (1) The Government 
may, by notification in the Official Gazette, and 
subject to the condition d previous publication, 
make rules to carry out the purposes of this Act. 

(2) In particular, and without prkjudice to the 
generality of the foregoing power, such rules may 
provide for all or any of the following matters, 
namely: - 

(a) under section 3, the time, place and 
manner of holding elections of members, the Pre- 

. sident and the Vice-President ; 

(b) under section 8, the rnannq of convening, 
- holding and conducting meetings of the Council; 

(c) under section 10, the other powers, duties 
aqd -fqctions ~f the Council; 

(d) under section 11, the number of members sf 
the Executive Committee, their term of office, 
the manner of filling c w l  vacancies, the pro- 
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cedure to be followed and the other powers, duties 
and functions of the Committee ; 

(e) under section 12, the fees and allowances 
to the members; 

(f) under section ' 14, the salary, allowances 
and other conditions of service of the Registrar, 
the manner of keeping aecounts and the super- - 
vimqr powers and other duties and functions of 
the Registrar; 

(g) under' section 15, the other conditions of 
service of the staff of the Council; 
. (h) under section 16, the fo-m of register, 'the 
parts inta which i t  shall be divided and the other 
particulars, it shall include, the f orrna of appli- 
cation and of general and individual notices, the 
manner of paying fees, the form of certificate of . 
registration; 

(i) under section i9, the form of application 
for provisional registration and of certificate for 
s&'a registration; 

(j) under section 20, the fee for recording 
change of name or additional qualification in the - , ' ,register or for i s~ue  of duplicate certificate of' 
registration. 7 

(k) under section 21, the form of list of regis- 
tered practitioners, the particulars to be included 
and the manner of its publication; 

(1) under section 22, the manner of holding 
. inquiries and the conditions and fee payable for ' 

re-entering a name in the register and the remu- 
neration to be paid to an assessor; 

(m) under section 23, the forms of notices and 
of application for continuance of names on the 
register ; 

(n) under section. ,24, the manner of hearing 
. ar;d determining appeal by the Gouncil; 

(0 )  any reasonable 'fees which may be levied 
by the Council in addition to those expressly' 
provided for in this Act; 

. 
(p) any other matter which is to be or may 

be prescribed under this Act. 

29. Cont~ol of Ghernment. - (1) If a t  any time 
it 8 p p w  t;o the ~e r -nmen t  that the ~ u o c i l  

- 



6r -its President or Vice-President has failed to 
exercise or has exceeded or abused any of the 
powers conferred upon it or him by or under this 
Act, or has ceased to function, or has become 
incapable of functioning, the Government may, if 
it considers such failure, excess, abuse or incapacity 
to be of a serious character, notify the particulars 
thereof to the Council or the President qr the Vice- 
President, as the case may be. If the Council or 
the President or the Vice-President fails to remedy 

- such failure, excess, abuse or incapacity within 
such reasonable time as the Government may fix 
in this behalf, the Government may remove the 
Pre~iderit~ or Vice-President, or dissolve the Council, 
as the case may be, and in case of dissolution of 
the .Council, cause all or any of the powers, duties 
and functions of the Council to be exercised, perfor- 
med and discharged by such persons and for such 
period not exceeding two years, as it may think fit, 
and shall take steps to eonstitute a new Council. 

(2) Notwithstanding anything contained in this 
Act, or in the rules made thereunder, if a t  any time 
it appears to the Government that the Council or 
any other authority em-powered to exercise any of 
the powers or to perform any of the duties or 
functions under this Act, has not been validly 
cunstituted or appointed, the G o v e h e n t  may cause 
any of such powers, duties or functions to be exer- 
cised or performed by such persons in such manner 
and for s.uch period not exceeding six months"and 
subject to such conditions, as it thinks* fit. 

CHAPTER V 

Repeal and Transitional Provisions 

30. Repeal and savings. - (1) Subject to the pro- 
. visions of this Chapter, on the appointed day, the 

Decreto No. 34417 dated 21-2-1945 (Art. 130) shall 
stand repealed. 

(2) Unless the Government otherwise directs, any 
rule or regulation made under the Decreto repealed 
by sub-seation (1) shall, from the appointed day, 
cease to be in force. 

(3) The registers kept or maintained or deemed 
to be kept or maintained under the Deereto so re- 
pealed which are in force immediately before the 
appointed day, shall be deemed to be the registers ., * 



- prepared under this Act, until the register prepared 
' under section 16 comes into force under sub-section 
_ ( 5 )  thereof. 

(4) Anything done or any action taken (including 
. any appointment or application made, notification, 

order or direction i ued or fee levied or certificate - 

or notice given) un '2P er'the Decreto so repealed and 
- subsisting immediately before the appointed day 

shall, in so fa r  as i t  is not inconsistent with the 
provisions of this Act, and unless the Government ' 

otherwise directs, be deemed to have been made, 
issued, levied or given under the relevant provisif~ns 
of this Act, and be. in force accordingly, unless and 
until superseded by anything done or any action . 

taken under this Act. 

I 31. Constitzltim of new Cotinoil. - (1) Notwith- 
standing anything contained in section 3, the 
Giovernment shall on the appointed day, by a noti- 
fication in the Official Gazette, constitute a Council , 

in the manner specified in sub-section (3) of 
section 3: . . 

+. ' 
Provided that, the members to be el&& under 

claae (e) a d  (f) of that sub-section shall also be 
nominated by the Government from among the per- 
sons qualified to' be elected under the relevant clause 
of that sub-section. 

- (R)  The President and the Vice-President of the 
- Council ~collstitutd under sub-section (1) shall, not- 
' withstanding anything contained in sub-sectbn (4) 

of section 3, be nominated by the W m m e n t .  

(3) The Cotuncil ' dnstituteri under this section 
shall be deemed to be a Council collstituted under 
section 3 and the President, the Vice-President and 
the members of the Coruncil shall, lmtwithsltanding 

B anything. contained in section 4, hold office for a 
' period d three years from the date of publication of 
tbe notification under sub-seetion (2) or till a Coun- 
cil is duly constituted in rtcwrdance with the prolvi- 
sions of section 3, whichever is earlier: 

Provided that, the period of three years 
extedded by theAGovernment by a further 
not exceeding one7year at a time, and 
in the aggregate, 



(4) If a vacancy previous to  the expiry oi  the 
term occurs in. the office of the President, the 

. Vice-President or a member of the Council consti- 
tuted under sub-section (1) by reason of death, 
resignation, removal, disqualification or disability 

. of such President, Vice-President or member or due 
to any reason, the vacancy all be filled by the . 
Government by nomination % any other person 
qualified to fill the vacancy under the relevant 
crause of sub-section (3) of section 3 and the 
person so nominated shall hold office for the un- 
expired portion of the term of the member in whose 
place he is nominated. 

32. Prouhicm regarding Registrars. - (1) The 
- G~vernment shall, notwithstanding anything con- 

tained in sub-section (1) of section 14, on the a p  
pointed day, appoint the Registrar on such terms 
and conditions as the Government may deternine: 

- Provided that, nothing contained in this section 
shall affect the powers of the Council to fill the 
subsequent vacancies.. 6f Registrar under sub-sec- 
tion (1) of section 14. 

38. Powers to remove difficulties.-If any 
difficulty arises in giving effect to the provisions 
of this Act, the Government may, as ,occasion 
requires but not later than two years from the 
aljpointed day, by order do anything which appears 
to it necessary or expedient for the purpo8e of re- 
moving the difficulty. / 



- .  
Statement of Obiects and Reasant 

This r ill seeks to establish a State Medical 
. Council so as to provide facilities to -the Medical 

Practitioners of this State for registration there- 
under as till date the Medical Practitiqners of Goa 
were registered under the Maharashtra State Me- 
dical Council Act, 1965 thereby causing much in- 
convenience to the said Medical Practitioners to 
comply with the requisite formalities. 

This -Bill also seeks to control and make provi- 
sion to regulate registration of persons practising 
wdern scientific medicine in the State of Goa. 

Financial Memorandum 

Under the Bill, the duties are to  be performed 1 

by the State Medical Council whi& may appoint 
the required staff, if necessary. No financial burden 
is cast on Government and the Council would be 
able to defray its expenses from the income it will 
collect on the registration. The Council may seek 
for grant in aid which Government may like to .  
provide but a t  this stage cannot be ascertained 
whether such assistlice would be required to be 

' provided or not. 

Memorandum on Delegated Legislation 

section 28. of the Bill enables the Government 
to frame rules under the Act. This delegation is of 
normal character. 

Pana ji "; PANDURANG RAUT 
2ht March, 1991. Minister for Health 

~ s s e r n b l ~  Hall M. M. NAM: 
Panaji Secretary to the Legislative 
Z ls t  March, 1991. Assembly or flea 


